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THE C M L  COURW ACT, 1977 (1920 A. D.) 

Act No. XLM oflw7. 

[Sanctioned by His Highness the Maharaja Sahib Bahadur per Chief 
Minister's endorsement No. 8372, dated 11th September, 1920 read math State 
Colcncil Resolution No. I, doted 8th Aptit 1925. (Noh~iation No. 14L/81) 
andpublished in Government Gazette dated 16th Chet, 19771. 

1. Short title, ertent and commencement.-(1) This Act may be called the 
Jammu and Kashmir State Civil Courts Act, 1977. 

(2) It extends to the whole of Jammu and Kashmir State. It shall come into 
force on the 1st day of Baisakh, 1978. 

2. Definitions.-in this Act, unless there is something repugnant in the 
subject or context,- 

(i) "small cause" means a suit of the nature cognizable by a Court of small 
causes under the Small Cause Courts Act ; 

(ii) "value" used with reference to a suit means the amount or value of the 
subject matter of the suit. 

3. nte High Court.-There shall continue to be a High Court for the Jammu 
and Kashmir State. 

4. Civil appellate jurisdiction.-The High Court shall be deemed for the 
purposes of all enactments for the time being in force to be the highest Civil 
Court of appeal or revision. '[ * * * ] 

5. Rules for work in High Court.-The High Court shall make rules for the 
transaction of the work of the High Court. 

6. Ministerial officers.-(1) The High Court shall have a Registrar and shall 
have the power to appoint such ministerial oficers as may be necessary for the 
administration of justice by the Court and for the exercise and performance of 
the powers and duties conferred and imposed on it by this Act. 

(2) The Registrar and the ministerial officers appointed under this section 
shall exercise such powers and discharge such duties of non-judicial or quasi- 
judicial nature as the High Court may direct. 

1. Words 'subject to the coatroi of, and the judicial por*cr u e W  Hi Highness tbe 
Mahamja Shib BaMuZ deleted by N a i f i i a  NP 1L/85 pub&in lk Gaw-nt 
Gazme dated 8th BbeQn, 1985. 
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(3) Any ministerial officer may be suspended or dismissed from his office by 
order of the High court. 

7. Superintendence and control of subordinate Courts.-(1) The general 
superintendence and control over all other Civil Courts shall be vested in, and 
all such Courts shall be subordinate to, the High Court. 

(2) The High Court shall from time to timevisit and inspect the proceedings 
of the Courts subordinate to the High Court and shall give such directions in 
matters not provided for by law as may be necessary to secure the due 
administration of justice. 

8. Power to make rules.-(1) The High Court may make rules consistent 
with this Act and any other enactments for the time being in f o r c e  

(a) providing for the translation of any papers filed in the High Court 
and copying and printing any such papers or translations, and requiring from 
the persons at whose instance or on whose behalf they are filed payment of the , 

expenses thereby incurred ; 
I 

(b) declaring what persons shall be permitted to practise as petition- 
writers in the Courts of the State, regulating the conduct of business by persons 
so practising, and determining the authority by which breaches of rules under 
this clause shall be tried ; 

I 
(c) determining in what cases legal practitioners shall be permitted to 

address the Court in English ; I 
(d) prescribing forms for seals to be used by those Courts ; 

(e) regulating the procedure in cases where any person is entitled to 
inspect a record of any such Court or obtain a copy of the same, and prescribing 
the fees payable by such persons, for searches, inspections and copies ; 

(f) conferring and imposing on the ministerial officers of the subordinate 
Courts such powers and duties of a non-judicial or quasi-judicial nature as it 
thinks fit, and regulating the mode in which powers and dutiesso conferred and 
imposed shall be exercised and performed ; 

(g) prescribing forms for such books, entries, slatistics and accounts as it 
thinks necessary to be kept, made or compiled in those Courts or submitted to 
any authority ; 

(h providing for the inspection of those Courts and the supervision of 
the wor 1 ing thereof ; 

(i) regulating the exercise of the control vested in the High Court by 
section 35(4) of this Act ; and 

I 
I 

i 
I 
I 
i 
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(j) regulating all such matters as it may think fit, with a view to promo. mg 
the efficiency of the judicial and rninkderial officers of thase Courts, and 
maintainhrg proper discipline among these officers. 

(2) Whoever breaks any d e  made under clause (b) shall be punhrhed d t h  
a fine which may extend to fifty rupees. 

9. Registem, booksp acciruntsm ,, ts to ve kept oruifhished by High 
C&.-(l) The Htigtn Court dull keep such registers,. bb;ob a d  accounts w 
may be necessary for the tramadicon'of the business of thi! Court. 

(2) The High Court shall cornply with such as may be made by 
'[the Gwernment] for certified copies of, or ertrads from records of the Court 
and the Courts subordinate thereto. 

lo. h e d m  of High Court in aencise of CiviZjwisdiction.-(l) The 
High Court, when sitting as a Court of Civil Jtndicat13-r , shall take evidence and 
record judgements and orders in such manner as i;, ,y rule, directs, and may 
frame forms for any proceeding in the Courts in the exercise of its Civil . . .  
j w .  9 

'(2) Repealed. 
6 

11. lbmadmqhm jurisetiun ofH@ @&-The High Court has and 
shall haw pawer to remove id to try and determine as a Court of extraordinary 
originaljtuhktiion any suit being or falling w i t h  the jurisdiction of any Court 
subject to its superintendence when the High Court shall think proper to do so, 
e i h r  mi thc agreement of the parties to that effect or for purposes d justice. 

jurisdiction of Hi@ d u t . - ~ h c  Hi Court shPll h e  such 
and 
ood 

or 
tbe State as are or m y  be confer4 on it by my law for the h e  being 

io force. - 

13. CYasses of Courts.-Besides the High Court, the Courts d Small Causes 
estab- under the Small Cause Court Ad, and the Courts established 

any other enactment for the time being ia force, there shall be the 
fdErrwirrg classes of Ci C h & ,  namely :- 

(1) the Court of the Dlr;trict Judge, also called the District Court 

(2) tBeCDlutofthcAdditiOdJIpdge; 

1. ~ c d b y A c t X o f 1 9 % f o r g H k H i ~ .  
2. Seaioa lO(2) rr#.kd by NoeiCiatia Na l L / 8 5  published in the Governmt Gazette dated 
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(3) the Court of the Subordinate Judge ; and 

(4) the Court of the M 

14, Civildis6n'cfsF(l) For the purposes of this Act '[the Government] shall 1 divide the territories of the State into civil districts. 
I 

(2) I[n%e Government] may 70x1 the recommendati n of the High Court] 
alter the h i t s  or the a m k r  of these districts. 

3[15. Dbm'ct litdds.-me Govement shall on1 the recommendation 
of the High Court appoint as many persons as the Gove ment think necessary 
to be District Judges and shall post one slur& person to ach district as District 
Judge of that District : 'g 

I 
Pro~ded that the .same person may, if the Government on the recommen- 

dation d the High Court think fit, be appointed to be istrict Judge of two or 
more districts] 1 

8, Rcfditiond J ~ ~ , - ( l )  W e n  the business pending before any District 
Judge requires the d d  of an additional Judge or Judges for its speedy dis& 
'[the Government] may sfon the recommendations oft e High Court] appoint 
such Additional Judge or Judges as may be necessary. t 

(2) An Ad&dond Judge so appointed shall discharie any of the functions 
of a District Judge wkkh the District Judge may ass@ to him, and in the 
discharge of those functions he shall exercise the same povrers as the District 
Judge. I I 
917. Subordinate Jud&.-The Govement may / after comultation with 

the Hlgh Court fm the number of Subordinate Judges to be appointed and 
when there is a vacancy in that number, may ap such per~on as is 
recommended by -? ".i@ Court to the said vacancy. 

'i18. Mumi@.-(1) The Government may after consultation with the High 
Court fa the number of Munsiffs to be ap inted and, when there is a vacancy 
h that number, may, subject to rules, E n y ,  made W e r  subsection (3), 
appoint such person as is recommended by the High Cdurt to the said vacancy.] - 
1. Suktitutcd Act X of 1% for 'His Hiqbnas". 1 2 Inserted by L t h  Na 3-L/85 p ~ b h h ~  in Owmrnent b ~ i e t t c  entcd 8th *hadon, 
1w. 

3. Seaioa 15 subetitutcd b y k t  MV of 2iMn. (For earlier amendments see Act X of 1996, Act XI 
~f 2000 a d  Notifiatioa 3-L published tn Govenunent Gazette dated 8th Bhadon, 1985 

4. SubtituteBbyAct XWd2 for "HisMighntss'. (Wr earlier anendmnts~cc  Act Xof 1 
and Act XI of 2000). 

L? 9525 

5. Inserted by Nottfration No. %L/S published in Government GWebte dated 8th Madon, 
1w5 

6. &i& 17 &bstitutcd by Act XN d 2K2. (For earlier amendments oee Notification 3-L 85 
blhhed in OoKm.mcat qazette dated 8th Bhadon, I%, Act X d 1% and Act Xl of&). 

7. !&tin 13 (I) subst~tuted M 
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(2) Whenever the business pending before a Munsiff req&.-,s the aid of an 

Additional Munsiff for its speedy disposal, the High Court may with the 
previous sanction of '[the Government], appoint an Additional Muasiff and 
such Munsiff shall discharge any of the functions which the Munsiff with the 
approval of the District Judge may assign to him and in the exercise of these 
functions he s h d  exercise all the powers of the Munsiff. 

(3) The High Court may, with the previous smctio~: af ?[the Government], 
make rules as to the qualifications of persons to 'be aap~irlted Munslbds. I 

19. District Court to be principal Civil Court of origi~al jurisdicn .-The 
Court of the District Judge shallbe deemed to be the District Court or principal 
Civil Court of original jurisdiction in the district. I 

20. Original jurisdiction of District Judge in suits.-Except as o t h t h  
provided by any enactment for the time being in force, the Court of the District 
Judge shall have jurisdiction in original civil suits without h i t  as regards the 
value. 

21. Pecuniary limits of jurisdiction of Subordinate Judges and Munsifl8.-(1) 
The jurisdiction to be exercised in original civil suits as regards the value by 
any person appointed to be a Subordinate Judge, or Munsiff, shall, 3@ 

determined, by the High Court] either by including him in a class or grade, 
or otherwise as "it] thinks fit. 

(2) The jurisdiction in the case of a Subordinate Judge may be without b i t ,  
but in the case of a Munsiff shall not extend to suits the value d which 
exceeds one thousand rupees : I 

Provided that '[* * *] the High Court direct by motdiation in the 
Government Gazette wth respect to unsiff named therein that his 
jurisdiction shall extend to suits of such not exceeding 5[ftve thousand 
rupees] as may be specified in the notification. 

722. Local limits of jurisdiction.-(l) The local limits of the juric,didion of 
a Subordinate Judge or Munsiff shall be such as the High Court may define. 

(2) &n the High Court posts a Subordinate Judge or a Munsiff to a 
diitnct the local limits of the district shall, in the absence of any directions to 
the contrary, be deemed to be the local limits of his jurisdiction.] 

1. Substituted by Act X of 1996 for "His Highness". 
2. Substituted by Act XIV of 2OU2 for "HisHlghness'. (For earlier amendments see Act X of 1996 

and Act XI of 2NlO). 
3. In section 21(1 as amended by &L/82 words "be determined by the High Court" and "it" 

substituted by otification 3-L/85 published in the Government Gazette dated 8th Bhadon, 
1% 

A 
4. I i G t i o n  21(2) proviso words "His Highness ma on the recommcndation of" omitted and 

"may" inserted by Notification 3-L/85 publishedY in the Government Gazette dated 8th 
Bhadon, 1985. 

5. Substituted by Act I11 of 1974 for the words "two thousand and five hundred rupees". 
6. Section 22 recast by Notification 3-L/85 published in the Government Gazette dated 8th 

Bhadon, 1985. 
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. "23. Special .-'l"ae Goverment, after consultation with the High 
Court, appoint any perma to be an Honorary Suborditlate Judge or Honorary 
Munsifjl aad the High COW may confer on any such person all or any of the 
powers conferable under this Act on a Subordinate Judge or Munsiff with 
respect to p a r t h h  classes of suits or with respect tosuits generally in any local 
area.] 

I 
24. Pclaver to invest Subordinate Judge and Munsiff with Small Cause 

CCYdpr' jurisdiction and S m d  Cause Court, Judge with ordinary 
jurisdiction.-(1) ?The High Court] may, by notifidation in the Government 
Gazette confer, within such I d  limits 2[as it thinks fit,] upon any Subordinate 
Judge or Munsiff, the jurisdiction of a Judge of the Court of Small Causes 
under the Sad1 Cause Court Act for the trial of suits cognizable by such 
Courts, up to s?i& value not exceeding five hundred rupees in the case of a 
Subordinate Jidge or two hundred and fifty rupees in the case of a Mvtasiff, 
2[as 4 t W s  fit,] and may withdraw any jurisdiction so conferred. 

(2) v h e  High Court] may, by notification in the Government Gazette , 
confer within such local limits 2[as it thinks fit] on any Judge in charge of a Court 
of Small Causes all or any of the powers conferable on a Subordinate Judge 
or a Munsiff with respect to particular classes of 2[suits] or with respect to 
2[suits] generally in any local area. 

25; Exercise by Subordinate Judge of jurisdiction of District Court in certain 
proceedings.-(l) The High Court may by general or special order authorise 
any Subordinate Judge to take cognisacce of, or any District Judge to transfer 
to a Subordinate Judge under his control, any of the proceedings hereinafter 
mentioned or any dass of those p r d i  s f l ed  in such order. 

e 

(2) p r c m d q s  refered to in sub-section (1) are the followiag, 
namely- 

(a) proceedings under the Probate and Administration Act which cannot 
* be disposed of by District Delegates ; and references by Cbllecters under 

the fifth paragraph of the Third Schedule of the Code of Civil Pr&e ; 

(b) proceeding wder theiCFuardian and Wards Act. 

(3) Tht Distrj : 8 -- may with$$ aw any such proceedngs taken cognisance 
d by rjt. t r d e r r c b  .o a Snbordtnsa$e Judge and may either himself 

-- -- 

1. Section 23 inserted by Act Xni' of UWl2. (For ea1'1et amendrhents see Notification SL 85 
published in Government Gazette dated 8th Bb.6on, ix5 .M X of1996and Act XI of&) 

2. .n sub-sections (1 )  and (2) of section 24 for the words 'His Higl..nesc", the 
-rt", the words "as he thinks fit", the words "as it thinks fit and for the 
word "suits* wherever used substituted by Notification 3- L/85 published in the Government 
Gazette dated 8th Bhadon, 1%. 
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dispose of them or transfer them to a Court under his control competent to 
dispose of them. 

(4) Proceedings taken cognisance of by or transferred to a Subordinate 
Judge, as the case maybe, under this section shall be disposed of by him, subject 
to the rules applicable to like proceedings when disposed of by the District 
Judge. 

26. Place ofsitting of CouIt.-(l) '[The High Court] may fm the place or 
places at which any Court under this Act is to be held. 

(2) The place or places so fixed may be beyond the local limits of the 
jurisdiction bf the Court. 

(3) Except as may be otherwise provided by any order under this section, a 
Court under this Act may be held at any place within the local limits of its 
jurisdiction. 

27. Suspension or removal.-(1) Any District Judge may be suspended or 
removed from office by ?the Government] on the report of the High Court. 

3(2) Any Subordinate Judge or Munsiff may be suspended from office by 
the Hlgh Court subject to the confirmation of the Government or removed from 
office by the Government on the report of the High Court.] 

28. Conbdof Courts.-Subject to the general superintendence and control 
of the High Court, the District Judge shall havecontrol over all the Civil Courts 
under this Act within the local limits of his jurisdiction. 

29. Power to dbbibute business.-Notwithstanding anything contained in 
the Code of Civil Procedure, every District Judge may by written order 
direct that any civil business cognizable by his Court and the Courts under 
his contrd shall be distributed among such Courts in such manner as he thinks 
fit : 

Provided that no direction issued under this section shall empower any 
Court to exercise any poFrs or deal with any business beyond the'limits of 
its jurisdiction. 

30. Ministerial officers of subordinate Courts.-(1 The ministerial officers 
of the District Courts shall be appointed, and may suspended or removed 

'by the Judges of those Courts respectively, 
b, 

1. Substituted for 'His H ness" by Notification 1L/85 published in the Government Gazette 
dated 8th Bhadon, ld 

(For earlier amendment we Notification 
Bhadoa, 1985, Act X of 19% and Act XI 

3 Section ~7 (2) substituted ihid 
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(2) The ministerial officers of all courts controlled. by a District Court, other 

than Courts of Small Causes, shall be appointed, b d  may be suspended or 
removed by the District Court. 

(3) Every appointment under this section shall de subject to such rules as 
'[the High Court] may prescribe in this behalf, and in dealing with any matter 
under this section, a Judge of a Court of Small Calpses shall act subject to the 
control of the District Court. I 

(4) Any order passed by a District Judge under qhis section shall be subject 
to the control of the High Court. 

J; 
I 

31. Powerstope minisrerialo#icers.-(1) A D' trict or any ~ b u r t  under 
the control of District Court may fine, in an amount not exeediig one month's 
salary, any ministerial officer of the Court for mbnduct  or neglect in the 
performance of his duties. 

(2) The District Court may, on appeal or otherwise, reverse or modify an 
order made under sub-section (1) by any Court under its control, and may, of its 
own motion, fine up to the amount of one month's salary any ministerial officer 
of any Court under its control. 

32. DeHeg&"on 4Dist ict  Judge's ylowets,A District Court may, with the 
previous sanction of lithe High Court], delegate to any Subordinate Judge in 
the district the power conferred on a District Court by sections 28,B and 30 
of this Act and Section 24 of the Code of Civil Procedure, to be exercised by 
the Subordinate Judge in any specified portion of the districts, subject to the 
control of tha: District CQIuft. 

1 
33. Appe&fn,m District Judge or~dflitional ~ u d ~ e . - ( I )  Save as otherwise 

provided by any enactment for the time beiig in force, an appeal from a decree 
or order of a District Judge or Additional Judge exercising original jurisdiction, 
shall lie to the High Court. 

(2) An appeal shall not lie to the High Court fdm a decree or order of an 
Additional Judge in any case in which the decree or order had been made by 
the District Judge, an appeal would not lie to that Court. 

2[34. A pealsfrom Subordinate Judges and Munsiffs.-(1) Save as afore. d:d f an appeal rom a decree or order of a Subordinate Judge or a Munsiff shall lie 
to the District Judge.] 

(2) Where the function of receiving any ap als which lie to thaqistrict 
Judge under sub-section (1) has been assi e i= to an Additional Judge, the 
appeals may be preferred to the Additionak;udga. 

1. Substituted for "His HI ness" by Notification 3-1/85 puMished in the Government Gazette 
dated 8th Bhadoa, 1 2  

2. Section 34 substituted by Act XI11 of 1989 S. 2. I 
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(3) An appeal from the order of the District Judge on the appeal from the 
order of the Subordinate Judge or the Munsiff under sub-section (1) shall lie to 
the High Court if a further appeal from the order of the District Judge is allowed 
by the law for the time b e i i  in force. 

35. Power to huut@erto Subordinate Judges appeals from Mwifi-(l) A 
District Judge may transfer any appeals pending before him from the decrees 
or orders of Munsiffs to any Subordinate Judge under his adB1'iative 
control competent to &pose of them. 

(2) The District Judge may withdraw any appeal so transferred and either 
hear and dispose of it himself or transfer it to a Court under his admiitrative 
control competent to &pose of it. 

(3) Appeals transferred under b section shall be disposed of subject 
to the rules applicable to like appeals when dis of by the District 
Judge. 

(4) The powers conferred by this section shall be exercised subject to such 
general or special orders as may from h e  to time be issued in this behalf by 
the High Court. 

l[35-A. Except as otherwise provided by this Act any powers that 
may be conferred by the H i  Court on any person under this Ad 
may be conferred on any such person either by name or by virtue 
of office.] 

36. Continuance ofpowem of 0ficers.-Whenever any persan holding an 
office in the service of the State who, has been invested with ainy powers under 
this Act throughout any local area is transferred or posted at any subsequent 
time to an equal or higher office of the same nature witbin a like local area, he 
shall, unless ?the H i  Court] otherwise directs or has O t l b e ~  
exercise the same powers in the local area to which he is so transferred or 
posted. 

37. Vocotions.-(l) Subject to such orders as may be made by ?the 
Government] the days declared in the Jammu and Kashmir Government 
Gazette by "the Government) as public holidays shall be observed as close 
holidays in Civil Courts. 

u- 

1. Section 35-A inserted by Notifmtb 3-L/85 published in Govlcrnmcnt Gazette dated 8th 
Bhadm. 1m. 

2. ~ubrt i t~ted for "His Hi nessR by N o t i t i o n  3.Y85 published in Gwmrnent Gazette 
data 8th Bhadm, 1 2  

3. Substituted by Act X of 1996 for "His HIghncd"' 
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(2) A Judicitll ad  done by a Civil Court on a day specified as close holiday 
shall not-be invalid by reason only of its having been done on that day. 

38. T~erofpmee&&r.Subject to the provisioars of any enadxmnt far 
the time being in force, the High Court may of its own m o t h ,  or on the 
application of party, withdraw any procedng which is pdbg in any Couf a 

I 
subordinate to it, and for the withdrawal of which provision is not made in 
sedions 24 and 141 of the Code of Civil Procedure, and may e k b  jbcelf 
dispose of the proceeding or trader it for disposal to any other suimdhte 
Court. 

39. Cimthame of p e e d i n g s  on ternination of ju r isd idh  Op a 
Chut.41) Where any Civil Court has from any cause wased to have jwidction 
with respect to any case, any proceeding in relation to that case which, if that 
Court hed not ceased to have jurisdidion, might have been had therein may be 
had in the Court to which the business of former Court has been transferred. 

(2) Nothing in this sedion plies to cases for which' prmision is made in 
pagraph 17 of the second & ule or seaion 37 of the Code of Civil 
Procedure or in any other enactment for the time b e i i  in force. 

40. Bar aguinst bid of ceitain and upperk .-(1) The preskhg &cer 
of a Civil Court shall not try any Mlit or other prdcoeding to which he k a party 
or in which he is pereoaalEy interested. 

(2) TBtpresidiago4ticerofvrAp~eIlateWCwrtunderthisActsho)lnot 
try an appeal against a dbate or order p a s d  by himself in aaother a&. 

(3) When any such suit, proceding or appeal as is referred to in sub& 
(1) or sub-- (2) comes before any such officer, the o£6ccr sbrrU forthwith 
transmittberecordof t h e c a s e t o t h e C o u r t t o w h i c h h e i s i m m ~  
suborkte,  with a report of the cir- attending the kfemw. 

(4) The superior Court shall thereupon dispose ofthe caslt under a d o a  24 
of the Code of Civil Procedure. 

41. Akbdbwe Colut d&d-For the purposes of the last f q -  
stetioPl the prtsiding d b r  of a Court subject to tbc administrative coatrd of 
the District Judge shall be deemed to be immediately subordinate to tbe CoprC 
of the District Judge, and for the purposes of the Code of Civil Procedure, tht 
Court of sucb an o h r  shall be deemed to be of a grade inferior to that of the 
Court of the District Judge. 

42 Swing:-AU powers conferred, local ltnits of jurisdiction of Courts 
defined and all places fixed for W i n g  of Courts before this Act comes into 



Force shall be deemed to have been conferred, determined and fixed under his Act. 
 
In every enactment for the time being in force and in every appointment, order, rule, bye-
law, notification, form and document all references to the High Court or the Judge of the 
High Court shall be constructed when necessary and with such grammatical variations as 
may be required as having been made to the High Court Judicature, Jammu and Kashmir 
State, or a Judge thereof, as the case may be, except when the contrary intention appears 
from the subject, or context. 
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PART III 

———— 

GOVERNMENT  OF  JAMMU  AND  KASHMIR 

CIVIL  SECRETARIAT— DEPARTMENT  OF  LAW, 

JUSTICE  AND  PRLIAMENTARY  AFFAIRS 

(LEGISLATION SECTION), JAMMU/SRINAGAR. 

Jammu, the 31st March, 2026. 

The following Act as passed by the Jammu and Kashmir Legislative 

Assembly received the assent of the Lieutenant Governor on 31st March, 2026 and is 

hereby published for general information :— 

THE JAMMU AND KASHMIR CIVIL COURTS 

(AMENDMENT) ACT, 2026  

(Act No. VI of 2026) 

[31st  March,  2026] 

An Act to amend the Jammu and Kashmir State Civil Courts Act, (Svt) 1977. 

Be it enacted by the Legislature of Union Territory of Jammu and 

Kashmir in the Seventy-seventh Year of the Republic of India as follows :— 

1. Short title, extent and commencement.— (1) This Act may be 

called the Jammu and Kashmir Civil Courts (Amendment) Act, 2026. 
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(2) It shall come into force from the date of its publication in the Official 

Gazette. 

2. Substitution of expressions “Munsiff” and “Subordinate 

Judge”.—In the Jammu and Kashmir State Civil Act, (Svt) 1977 (hereinafter 

referred to as the 'principal Act'), for the words "Munsiff" and "Subordinate 

Judge" wherever occurring, the words, "Civil Judge (Junior Division)" and "Civil 

Judge (Senior Division)" shall respectively be substituted. 

3. Amendment of section 21, Act No. XLVI of (Svt) 1977.— In 

section 21 of the 'principal Act', in sub-section (2) :– 

(i)  for the words, "fifteen thousand rupees" the words, “ten lakh 

rupees” shall be substituted. 

(ii)  the proviso shall be omitted. 

 

 

 

Sd/- 

(ASHISH GUPTA), 

Special Secretary to the Government, 

Department of Law, Justice and Parliamentary Affairs. 




